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CORAM:

The Hon'ble Mr. P;,K^. Ki^RTHA, VICECHA[RMAN(J)
The Hon'ble Mr. t vI.K, RASQOIRA, ADWINISIRAIIVE MEMBER

io see
2. To be referred to the Reporters or nof? U

JUDGMENT^QR^I,)

(of the Bench delivered by Hon'ble Shri ©fir
Vice Chairman(j)) ^ Kartha,

We have heard the learned counsel of the

^plJcant and thcrapieartativ, of the respondents.
The learned counsel for the ^pllcant states at the Bar

that the applicant has received ttie necessary reliefs
from the respondents and he does not wish to pursue the

present applicatio<v The application has, therefore,
become infructuous and it is dismissed as

There will be no order as to costs.


